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IN T'E CENTRAL ADMINISTRATIUE TRIBUNAL 	VDERA8AD BENC 

AT YDERABAD 

D.A. 851/91. 	 Ut. of Decision : 15.5.94. 

1. G. sattiya Prasad 
9amaria 	ijthai 

56 
57. 

D.Prab1'udas 
&1.Radhlakrisflna 	r'iurt'y 2, 

3. 
U.N.S.U. 
B.U. Sri ttari 58. B.Meena Kumari 

4. S. Narayana Rao 59• \I.V.D.grasad 
5 . R. Sim'adri Kumar 60, K. Sea agiri Rao 
5. c. \ienkata Ramana  K. Usda Kumar 
77. P.U.j. 	Varina  KARK. R an 
g, P. 1 oudu Naidu  hUrl. 	Sarrna 
9, K. Srinivasa Uarma '' 0.5.L.Sastry 
10. A. Appala Reddy 65. M.Mosi 
11, N. Kisliore Kumar 56. 

677. 
K.L.R ao 
c. Ammi Raju  

 
B. Anant'a Prasad 
U. Raju 68. SR Rarna Raju 

 B.S.H.N. 	varma GQ. JR. Raju 
 C..Raná:RLjt 70. 

7/1. 
6.Rarneswara Rao 	 P 
P.Uosrabhadra Rao  

 
D. 	Rama Praththd 
T.N.U.Papayya 72. P.Raja Ccpa1 

18. P. Nageswara Rao 73.. K.Mura1lid ar Rao 
19. P. Nags Raj 74. 6.Vara'ala Raju 
20. P. Padmanaba Rao 75. 

75. 
P.'J.Ramana 
K.U.Rag'ava Rao 21. U. Satvanarayana 

22.. M.S.  77, 
78. 

U.Sreanjtjasa Rao 
G.Satyavat t'i  C,i. 	B'1askara 	Ran 

 Nd. hush5  79. P. 	hnantj 

 K. 	C'1iranjiui 	. 60. U.P.U.N, 	Raju 
 D. S.ubramanyain 81. 

02. 
N.Srinagss'1  Babu 
U.Manjunath 271. U. Sreenivaaa Rao 

26. P. 	Rarrjanj 83. P.Srinivasa Rao 
29, B.U. RavindranatU 84. D.Suresh Babu 
30. C11. &1askara Rao 85. 6.Nageswara Rao 
31. D. 	8'1eema Rao 86. E.Sreanivasa Nurthiy 
32. K. 	Uijaya Laksnii 87?, P. Suryanarsyana 
33. G. Nagamani 88. A. 	porcheuuj 
34. U. Uiswesuara Rao 89. P•R1 Kumar 
35. G.U.S.R.Kris'na ,Rao 90. 5.Satyanarayana 
35. U.S.Uenkatraman. 91. K.Satyanarayana 
374 
38, 

K. 	J1'ansj Rani 
D.U.R.S.S.Prasad 

92. 
93. 

0. Putrayya 
B.Umamaesuara Rao 

39. P.UenLcataramana 94. U.Sud"a 	fbdavi 
40. B.S.C!?andrasaktar 95. R. Babjas 
41. P.S.N.Raju 	. 96. hUN R aju 
42. C.S.N.Raju 97. fI.C.U.Ramakrisna 
43. P.Samuel 90'. 5.Satyavat'i 
44. Cl. 	Ramakrjgna 99. A.U,Ramana 
45. G. 	Ananda Rao  U,V,çqaflga 	Raju 
45. NRVU. Satyanaraysna  

102, 
U.Uistanat a Raju 
6 Anit'a 477. C.auini 

46. R 	satravathi  RC Patro 
49. G.Laks 1rnana Rao  K.Sreenivasa Rao 
50, L. Raja Rao 105, N.U.Narasjm'a Rao 
51. D. Waskara Rao 105. K. Subba Rao 
52:B:;K;ianigrahi 107, P.S.K.P.Atcutam 
53. B. 	S- meswara Rao  A.Ueugopala Najdu 
54, K.U.S.R:amaRan  K.Appa Rao 
55. J. Nurali Mo an  P.U. Suryanarayana Raju 
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111. M.V,Su&'akar 
112, C.. Satyanarayana 

Kum. A,prab1avath3. 
K. Venugopao 

115, S.S.K.V.S, Prasada Rao 
116. M.A.Gafpor 
1177. N, Laks'un Naidu 

D. Rams Rao 
S.V.Muralikrisna 
K.U.Viiayalaks"mi 
T,Venkata Ratnam 

122. 3. Narasinga Rao 
123, Y. Kis1'ore 
124. A.Srjnjvasa Rao 
125, D. Koteswara Rao 
126. G. Kris'na Rao 
1277. fI.V.Ramana Nurthy 
128. L. Abbai Dora 
129, N. Pavan Kumar 

Co. Prasada Rao 
P.5ubramanyam  

P.Vedavalli 
131. V.Sat'ya 

K.Jayadeva Rao 
K.Nagaruna Rao 
P.Sumat i 

1371V A.Satyavat'i 
138. 3.Kris'navcni 

K.V,Suri Babu 
Y,Vijaya Pasad 
P.S.N.flurt y 
L.Vairarrtarn. 
D.V,Rama Raju 
0.Surya Jyot'i 

45, S. Velangani 035 
146. T. Appa Rao 
1471. N.Adisesu 

A. Ramnu 
A.Seettha  Ramam 

150, P.s.S.Sastry 
.Appa1a Raju 
P.Dasu 
M.Rajendra Prasad 

Applicants 

Vs 

Union of India Rep, by: 

1, T'e Secretary to Govt,of 
Min.istr of Defence, 
New Del i. 
The  b*pgineer_in_Chhief, 
Army agd Quarters, 
New Dcl 1. 
The  011i'-f Lngineer, 
Sout'ern Command, Pune, 

T"e Director General, 
Naval:  Project, 
Visak"ap atnam 

India, 

S. T'1e 011 ie1 ngir.eer, (Dry Dock), 
Visakapatnam Lone, 
Visak"apatnam, 	 Respondents. 

Counsel for t'te Applicants : Mr. K.S.R. Anjaneyulu 

Counsel for t1te Respondents : fir, N.V,Rag 1 ava Reddy,Addl.CGSC, 

CORAFI: 

TE 0N'BLE SRI A.B. G0RTI : NENBER (ADIIN.) 

TE "DN'BLE S'RI T. CUANDRASEKflARA REDO'? : NENBER (JUDL.) 
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O.t.No.851/91 	 Ot. of decision: 15-6-1994 

ORDER 

j As per the Konble Sri A.B. Gorthi, Member (A) 	j 

The relief claimed by the aplicants is .<rrD 

a direction to give the applicants the revised scale of 

pay of Rs.550-750 w.e.f. 1-11-03 with icts consequential 

Further revision in accordance with the recommendations 

of the 4th Pay Commission dtpar with Draughtsmafl Gr.I 

in the Military Engineering Service (MESj for short). 

The applicants are working in lIES, \Jisakhapatnam 

as Superintendents ElM Gr.1I, B/R Cr.It and S.A.Gr.II. 

Their scale of pay initially was Rs.425-700 which was 

revised on the recommendations of the 4th Pay .Dommission 

to Rs.1400-2300. All the applicants are Diploma holders 

in Engineering and were directly recruited to the posts 

of Superintendent Gr.II in the lIES. 

Draughtsmen Gr.I in lIES were also initially in 

the pay scale of Rs.425-700. The said scale of pay was 

revised to Rs.550-750 because similarly situated Oraughternen 

GI of CP'UJD were given the scale of Rs.550-750 w.e.f. 

1-11-83. Consequent to the revision of pay scale u.s.?. 

1-1-86, the pay scale of Draughtsman Gr.I went up to 

Rs.1600-2660, whereas the applicants remained in the scale 

of Rs.1400-2300 only. The claim of the applicants for 

parity with Draughteinan Gr.I is essentially on the ground 

that the qualifications specified for both the categories 

are same. 
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A. . 	..t 	. 

A 

Copy to:- 

1. The Secretary to Govt. of India, Ministry of Defence, Union 
of India, New Delhi. 

2 	The Engineer-in-Chief, Army Head Quarters, New Delhi. 

3.-  The Chief Engineer, Southern Command, Puns. 

The Director General, Naval Project, \iisakhapatnam. 

The Chief Engineer,(Dry Dock), \Jisakhapatnam Zone, Vjsakha-
patnam. 

One copy to Sri. KS.R.AnjnêyOlu, advocate, CAT, Hyd. 

One copy to Sri N.v;Raghava, Reddy, Addi. CGSC, CAT, Hyd. 

8; One spare copy; 

9. One copy to Library., CAT, Hyd. 

Ram I- 

M1' jii4i. 

C 

I 
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4. 	The respondents refuted the claim of the applicants 

on the ground that there could be no comparison between 

the applicants and:Oraughtsman Gr.I in the lIES. We need 

not go into the details of the similarity:cr dissimilarity 

between the posts of Superintendent Gr.II and Draughtsman Gr.I 

because when some employles similarly situated as the appli-

cants herein represented:!  to_the higher authorjties, an assu-

rance was given that the,proposa1 for revisior) of the pay 

scale of Sluperintendent Gr.I and Gr.LI were being examinthd 

by the Ministry of Defence. 

S. 	Sri K.S.R. Anjaneyulu, learned counsel for the 

applicants has drawn our attention to judgement dt.10-2-93 

in 0.4.687/92 on the file of'.Ernakulam Bench of the Tribunal. 

In that case the Tribunal took note of the stand taken by 

the Chief Engineer, S4at±tn Command vide letter dt.6-8-92. 

As it was evident that the authorities theThselves were exami-

fling the proposal for/'revision of the pay scale of the 

applicants, the Tribunal disposed of the O.A. (687/92) with a-

JMtdirection to the respondents toexpedite the consideratian 

of the proposal at the appropriate level and to take final 

decision in the matter in accordance with law as expeditiously 

as possible.. 

6. 	The applicants herein are similarly situated to those 

in 04.687/92. Accordinglythis Oh is also disposed of with 

a direction to the respondents to take afinel  decision 

in the matter of revisioh of the pay scale of the applicants 

as expeditiously as possible. The O.A. is ordered accord-

ingly. No order as to costs. 

(T. ChandrasekharaR dy) 	
( A.Gori 

 
Member (j) 	 Member(A 

Ot. 15th June, 1994 	 1 
Open Court Dictation. 
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ThPED BY 	 Col',IDjRED By 

CHEChED BI 	 APP flOVED By 

IN THE CEiJTp.L 	 TRIny1Tjj, 
HrDEpjEAD BENCH AT i-TYDERcBJW 

THE HON'ELE MROJUSICE V.NEELADRI RAO 
- 	 VICE CIR±'j 

JUQD 
THE i-ION'DLE UR.A.n.c RTr-:I 	N1LN3ER(A) 

AND 

THE HON' BLE NP.T .0 NDR;3EjR REDDY 
NEi:3Efl(uDL) 

Ai 

THE UON'BLE kR.R.fvDApJjzj 

Dated; 

CDEfvJtJLGi#iENT: 

rLA.7rn .A,'C .-.. JO. 

O.A.No,  

T.Jk.No. 

Aç1nijtt 	anc Iflterirrt;Djr+j0 ns  
145usd. 

A1ied 

sposed of with directions 
• 
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